441  Reptd. delay in
ImplementingGov:.Polisies re ex-
... Servicemen’s pension, stc. (CA)
" Regarding pension disparities which '
he mentioncd, I may point out that
the conccpt of pension is well known
to the Housc aad th:reforc to come
back to the question whother a Subedar
Major now is getting more than a
General who retired 50 years back,
would be rather unfair,

But Government have taken certain
positive steps from time to time like
dcarness allowance, they have raised
the minimum pension to Rs. 160, —and
the minimum disparily is less than
Rs. 24 after this step. It is our costant
endcavour to sce that disparities and
anomalios are removed, of course,
hundred petcent disparity may not be
removed, but as far as the pension is
concerned, it is our comstant endeav-
our and shall be the costant endeavour
to reduce the gap as far as possible.

Another point which the Hoa.
Member, Shri Rajesh Kumar Singh had
raised, was about thc reservation in
posts A and B and why therc was
reservation oaly in catagory C and D
posts. This is a Central Governmeat
guidcline for all types of pcople ; the
reservation is only for category C and
D posts. Posts in catagory A and B
arc filled with central competition, but
there is nothing to debar pcople having
the agc, and in ceriain cases there aro
somc concessions given Lo ex-scrvicemen
and serving people likc age relation etc.
to appear in these cxaminations, and if
they pass through, they are entitled to
join these posts.

Another poiot which was made by
Shri Vridhi Chander Jain was that ex-
servicemen should be given land in
Rajasthan Canal area. On that we
would seck his help. We have formed
the task force within the Ministry of
Defence to takc up this question with
the Rajasthan Governmeat, who had
assured us fifty thousand bighas of
land for ex-scrvicemen of Rajasthan
arca to be resettied along the Rajas-
than i Capal. We have formed the,task
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force which by the 31st December is
supposed to go and liaise with the
Rajasthan Government, so that ex-
scrvicemen could be scttled there. Now,
the land should not be at the tail end
of the Canal ; that would not be a
happy thing, they may not get water
there. I would be grateful to the Hon.
Members, Shri Rajesh Pilot, and Shri
Vridhi Chander Jain to help us in
getting good land ncar the Canal for
the ex-servicemen.

Before I conclude, I would like to
re-cmphasise thc Government’s commit-
ment to thc welfare of ex-servicemen,
the rescttlement and rehabilitation of
cx-scrvicemen, because this has a direct
impact on the morale of the fighting

- soldiers, as wcll as recruitment. There-

fore, the Government policy and its
commiltment right from the recruitment
to retircment remains for the welfare
of thase people.

MR. DEPUTY-SPEAKER : Today
in the Calling Attention, we have dealt
with this problem only. ’

13.38 brs.
ELECTION TO COMMITTEE

Committee on Official Language

THE MINISTER OF STATE IN
THE MIRISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
I beg to move :

““That in pursuance of sub-scction
(2) of Section 4 of the Official
Ladguages Act, 1963, the mem-
bers of Lok Subha do proceed
to clect, in accordance with the
system of proportional represen-
tation by means of thc single
transfcrable vote, onc member

. from amongst themselves to be a

. member of the committce on
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Official Language vice Shri
Krishna Chandra Pandey resigncd
from the Committee.”

MR. DEPUTY-SPEAKER : The
question' is :

“That in pursuance of sub-section
(2) of Section 4 of the Official
Languages Act, 1963, the mnember
of Lok Sabha do procoed to elect,
in accordance with the system of
proportional representation by
mecans of the singie transforable
vote, onc member from amongst
themselves to be a member of
the Committece on Official Langu-
age vice Shri Krishna Chandra
Pandey resigned from the Com-
mittee.”

The motion was adopted.

13.39 hrs.

The Lok Sabha adjourned for
_ Lunch till forty minutes pass
Fourteen of the Cilock.

The Lok Sabha Reassembled, after
Lunch at forty-seven minutes
past Four.een of the clock

[SHRI F.H, MOHSIN in the Chair)

MATTERS UNDER RULE 377

MR. CHAIRMAN : We now take
wp matters under rule 377, Shri B. D,

Siogh.

(1) Irregularities in the Enmintlou
conducted by Railway Service
Commission, Allahabad

?t dto Wo fag (T9Y7) : FwI-
ofa’ agka, & amAg I T &
Sq1F A4 27 ATSALHY | AAT AT
gATRIATE FTT amnf:a arenat §
mm%g’f«ﬁr« a’mmaﬁﬁ
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Az amaf’vr AT WTRAT E | X7 WE
wEqTHl & wrewr AT weadt qfe.
et & gfenfaa 7 & afea @ ™Y
€ 9AuT ¥EV 9T A Iv-weafea
9T gfe grTl A8 sk ot foear an,
faga aga art seadf qrae g 0¥
fafus #=2Y az gar-¥ ¥ gu71 % qfY.
wrfqaY 1 qQ@AT F|IT § AWFT 2
fear mar 1 oo & afexn gmrw
§ T gawa qiv garr eQerfeuy
! qQeay ¥ gfewfea g & Ter
TgT | g QAT aFg E4IAY & WA
gardY adeifaat w1 9dar ¥ afeq.
faa @7 @ sfaa feqr ngr ) asiw
fe g gx oY qdwr § uow faa
T8 IS g1 TAT QT | @ AFIT &
IIZT  EAIZIAIL, AWAS, ATIINEY,
g, wTAgT Afz Ay A & wo.
w1 aft g e F2Y 97 g€ | g A
e & Fosz Qa1 § fe aam Y
Atafes 0¥ i@ sqaeqy frg IF A
dg Y 7€ &) wgr wran ¢ fE amaiw
¥ vt gar7 ¥ gherfagl ) O 93w
ax Jx fey N faces A q@ e &
Fasfeqa ¥, 9T IAE ATHAE
Tfar F2¥ 9T g X 1A ) TqA
afgz g § fs quam & feax am-
Fafo qof 0% & ®17 Hrar &

ez Ay W g A frea
t s I Jar g, werzrae,
quET F1 TN AT TA qAATH %
gt saaw  semaearay ) gsweady
I FUL | FIEqT F geAbEa
sfawifeat & fasg s srdary
a1 Aqr afaa  avgfqdt &y, @
vden ¥ afeufas O & afer ok



